
1,1.-t./364/92 	in 

R.h./31/92 	in 

DATE OFFICE REPORT 	 ORDERS. 

26.11. 12 

26 
	 Shri V.3.rnia poxy for Shri P.P.1akwana for 

the review ap1iccnt. 

The xmKxUw ap1icant has filed .i.364/92 

for condonation of dlay. in the view,we are 
,c- 

taking in this matter ,we I condone the delay7 

The reviw soughc is for inserting a 

direction to the rsponderits 'Co dispose of the 

representation that will made by the appliCcnt 

wichinx a specified time. 

we have heard the learned counsel for the 

xeview applicant. This is not an error eppaient 

on the 	of the iecord.e had only obseved 

that the applicant had not exhausted his 

remedies by making a representation and 

therefor., the applicant was permitted to 

withdraw his application to enble him to file 

the rep.esentation. the question of fiirig a 

Lime limit will xx arise if the representation i 

filed and it is not disposd of in a asonable 

In the circumseencs, we find no men its 

in this pplicaiori and it is dismissed. 
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Q,A./298/2 

DATE OFFICE REPORT 	 ORDERS. 

26.11.1 

26 

12 
Shri V.a.Garflia p.oxy for Shri p,.Makwafla for 

the review apliCaflt. 

The xasim aplicaat has ±ile .,A.364/92 

for condonatiOn of dJay. In the view,We are 

taking in this matter ,we condune the dlay. 

The revi.:w sought is for inserting a 

directiOn to the spOndeflt5 to dispose of the 

representation that. will made by the applicant 

withirr a .pecified time. 

We have heard the learned counsel for the 

review applicant. This is not an error apparent 

on the 	of the xecord we had only obse:ved 

that the applicant had nO.. ;xhausted his 

remedies by making a reresentatiOfl and 

th,!2Lefoiu,, the applicant was permitted to 

withdrai his application to enable him to file 

the repesenLatiOn. the question of filing 

time limit will xi arise if the representation s 

filed and it is not disposd of in a 

time. 

4, 	in the circums taflCS, we find no met. its 

in this applicaLion and it is dismissed, 
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